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la the Ufllverstty Grants CjbniinMm to co
ordinate the research woflc of the different 
universities tod  to disseminate information 
and conclusions with regard to th* studies 
undertaken in the countr>.

3, wnere inc courses are spread over two 
years or mort convenient spacing of the 
examinations should be arranged, so that the 
examination is not concentrated At the end of 
the final year.

6. Use of methods of evaluation other than 
es&ay type examination such as multiple-choice 
tests, short answer tests, open'boofc tests, 
viva-voce, etc. may be tried wherever nece
ssary. While, for a variety of resoos, the essay 
type examination may continue as the chief 
mode of evaluation in our universities, it is 
necessary to make it a fitter instrument for 
measuring the educational development of 
the students.

7. The present methods of marking exami
nation scripts and of combining and tabula
ting marks in university examinations with
out reference to recognised statistical proce
dures are not satesfactory. The procedures 
will have to be developed to make marking 
and combining of marks more objective. 
Suggestions in this regard are given in the 
report.

8. In view of the difficulty of achieving 
objectivity and precision in the marking of 
paper*, it may be desirable* to rank students 
class-wise rather than marks-wise . In general 
only two classes may be awarded for the 
Master's Degree, v&, the first and the second 
provided the standards of the present first 
<uid second classes are maintained.

9. In universities where more than one 
media o f ex&raination’exists, the examiners in 
*he different asedia (at least head examinees) 
should meet and define the standards and 
spread of marks to  be adopted In Jhe evaluation 
work undertaken by them, in order, to avoid 
variation in the marking o f scripts.

10* Waya and meajis be found far 
®vo‘ding wastage of time in ttus admini
strative work of examinations resuming 
n late publication 0(  results and consequent 
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CMthratto of Opium

3163. DR. LAXMlNARAIN PA>«DBV f 
Will the Minister of HNANGE be pleased , 
to s ta te : <

(a> whether lfcenoeis te«u|i«d to be M  
ed for the cultivation of opium in the country;
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(b) Whether any advisory committee has 
been constituted to review the principles 
governing licensing of opium from time to 
time; and

(c) if so, the names of Members of the 
Committee and the criteria adopted in sejc. 
ctfng members of the committee ?

THE MFNf$TER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K R. 
GANESH) : (a) Yes, Sir,

<b) and (c) . No advisory committee has 
been constituted to review the principles gover* 
ning licensing of opium cultivation. However, 
these principles are reviewed every year in a 
meeting o f departmental officers under the 
Chairmanship of a Senior Officer of this Mini
stry.

Complaint re. working of I.I.T., Kanpur

3164. SHRI S. M. BANERJEE : Will the 
Minister of EDUCATION AND SOCIL 
WELFARE be pleased to state :

(a) whether some serious complaints have 
been receive regarding the working of the 
Indian Institute of Technology, Kanpur;

(b) if so, whether any investigation has 
been made ; and

(c) if so, the result theteof ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND SOCIAL 
WELFARE AND IN THE DEPARTMANT 
OF CULTURE (SHRI D. P. YADAVA):
(a) No. Sir.

(b) and (c) . Do not arise.

itagloyees working in General Insurance 
Companies

3165. SHRI K . M. MADHUKAR :
StiRI RAMAVATAR SHASTRI :

Will the Minister of FINANCE be pleased 
to s ta te :

(a) whether all the permanent and temporary 
employees who were working in the General 
Insurance Companies till the day of their 
nationalisation would become Government 

consequent upon nationalisation;
an*

(b) whether they w o ld  Ijecome emitted 
to all the M titie a  feeing provided to Govern
ment employees and whether the facilities 
being enjoyed by them at present would also 
not be curtailed ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMATI 
SUSHI LA ROHATGI) : (a) and (b) . The 
terms on which the services of employees of 
Insurers would be transferred to the corpora- 
tions would be dealt with in the Bill which wIII 
deal with the transfer of the ownership of 
the undertakings to the corporations.
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Recvmry ef Wealtk-Tu
3167. SHRI PBEDOL CHAND VBRMA : 

Will the Minister of FINANCE be pte"*4 
to state :

<*) the number of hM tHmUmme* «*




